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ERRATA

In the English translation of the Maharashtra Municipal Corporations and the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships (Second Amendment) Act, 2015
(Mah. XIII of 2015), published in the Maharashtra Government Gazette, Extraordinary Part VIII,
dated the 7th April 2015, Extraordinary No. 34, at pages 1-3, on page 2, in line 1, for ‘‘ Municiapl ’’
read ‘‘ Municipal ’’.
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